OPEN COURT

CENTRAL ADUINISTRATIVE TRIBUMAL, ALLAHABAD B ENCH,
ALL AHABAD,

Dsted: Allahabad, the 12th day of April, 200l.

Coram: Hon'ple Mr. S. Dayal, A.l.

OHIGINAL APPLICATI(N NC. 1181 OF 1998

gnt. Krishna,
widow of late Rauman,
son of Durri,
r/o village Bahedi, P.0.-Bhagatpur,
District iioradabad.
s s e i = o cADPIICANT
(By Agvocate: Sri K.S. Saxena)
Versus

1. Union of India through Géneral llanager,-

North Ejstern Railway, Gorakhpur.
2. Tne Chief Adninistrative Cfficer,

( Construction) North Eastern Railway,

Go rakhpur,

e o 8 Respondents.

(By Agvocate: opi G.P,agaiwal)

ORDER ( ORAL)

( By Hon'hle Mr.S.Dayal, H‘t‘n)
This application has been filed for compassionate
appointment of the widow of & casual labour and an
al ternative prayer has been made for appointment of

a ward of the deceased, who attained mgjority in the

XQ:tiér 1998,
Contd. .2

-
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2e Spri K.S5. Saxena, learned counsel for the
applicant and Spi G.P.~garwal, learned counsel for

the respondents, have been heard.

3 I find from the pleadings that Spi Hgmman,

who was working as a casual labour in the Construction

Unit in North Eastern Hailway, developed Some phySical..

infimity on 30,3.1982 and died on the sane day, This
application for compassionate appointment has been
made in the year 1998, which is exactly after lé yrs.
of the death of the casual labour. I find no justi=
fication in allowing the relief after such a long gap.
The assistance by way of compassionate appointment
is meant to give immediate relief to the distressed
family on account of loss of bread-earner. Hence,
the O, A, is dismissed. No order as to costs.

Sl

(S. DAYAL)
MEMBER (A)

Nath/

.




